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s TREgT S TSHR JATIH

1L
75 feeett, 11 |74, 2026

FT.AAT. 1281(3).—FaT TLHT, TSI TATAN ATSHTH 1956 (1956 FT 48) (e TaH o+
THET Sh ATATTAH Fgl TAT &) il 1T 3F T IT-8TT (1) BT T&T AT HT TINT Fd g, Tg THTETH
B ST F T R IFET ST F Fanie et § Ug O9WE-26 F 9 T w1 AR ei=e 6
arr .11, 126.744 & T6.51.126.744 TF & -@U< F HHIT (AT H01/TeE oSy Afgd 2-Aw/4-o1 &
FATAT ATTR), ATLEA, TaAE 3T TATAT & AT TAST 6 (o0 g o srafera g e |@ferd aui | =
FEAT § 23T 3T 8, UHT W FT AT FIA o I AT AT AT FLAT L

Fr¢ oft =xfcr, ST 3<% 9 & RRaeg &, S sfafaam £ amr 37 f s7-am7 (1) F i =i
TSI o TorT UHT I o ITANET 92 TSI § TH ATSEEAT & TR il a0 & e o & ae st
AT TR T FHAT |

UHT Yol T TG0 ITTAHE, 7A7q dgeiaary, darar & forfgq &7 § yo=qq H STt i
IAH IHF AL ATARIST FBFFu Sruar i gerw yrtaeTy, sufrRar & sxfmra w9 7 ar G &faw
AT G e ST T STGHT <7 AT UHT S i Gaars 6 THTq a9T UHT i = Fae & T4, I
FIE 2T, T TeTH TTTEaETT aeds THA, A< FIT AT AT ATTIAT 1 SATATT HT T AT FALATT FL
AT |
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I AT T AT 3T T IT-ATT (2) F el qeqq Irrerhrr ger f&Far wr #ws ot swaer
faw g |
TH ATEAAT & AT A ATl qIH % L@ T AT A TAT IMAFNET F 36 wATAT §
IqASH B 3T IAHT Baag ARRAT g fArervr o ST ahar 2 |
ATEA

IEET 5T F AT e § TP TAAR-26 5 9 T T (FAT0T STS= & 977 6,767, 126.744 9
5.11.126.744 = 1T (S T ST ATSAT GEAAT T2 ATAT HLAAT Aigd qrH 1 gferd oawr

TS HT ATH: ISHET IEEEIEIGHCEIRIES
wAH I H&AT JRA AR || S s Sk ER T Sk ER T
He (FAT ThTE) (FFT)
1 2 3 4 5 6

AT T ATH: HqTaT

ATiE AT ATH: ST

1 1100/1342 TR GIEL 0.664 (F77) 0.664

2 541/1296 foft T WAt 0.022 (F#7¥) 0.022

3 542 IGEl A AT 0.144 (ZFT7) 0.144

4 542/1224 IREI T HTHAT 0.003 (FF7¥) 0.003

5 544 IREI T HTHAT 0.299 (FF7¥) 0.299

6 551 IBEL AT AT 0.015 (%47 0.015

7 555 IBEL AT AT 0.228 (FTY) 0.228

8 556 fasft ERLEIE il 0.236 (FF77) 0.236

9 566 TR afea 0.118 (F7¥) 0.118

10 567 fasfy STaT HTeAT 0.18 (ZF7¥) 0.18

11 567/1179 IBEL ST ATHAT 0.023 (FT7) 0.023

12 568 TR EICEIEE 0.202 (FF7¥) 0.202

13 569 TR ECIEIC 0.057 (#7¥) 0.057

14 570 IGEl T AT T2 0.098 (FTY) 0.098
Total 2.289

[®T. /. RO/BBSR/11017/LA/97/2016/3A]
o IfiET, e
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 11th March, 2026

S.0. 1281(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act,1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
building(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH-
26 in the stretch of land for construction of Tel bridge with approaches from Km. 126.744 to Km. 126.744
(Tahasildar, Saintala) in the district of BALANGIR in the state of ODISHA, hereby declares its intention to acquire
such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette,object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Tahasildar, Saintala in writing and
shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall
be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH-26 in the stretch of land
for construction of Tel bridge with approaches from Km. 126.744 to Km. 126.744 (Tahasildar, Saintala) in the district
of BALANGIR in the state of ODISHA

State: ODISHA |District: BALANGIR |

SI. No. |[|Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

L1t | 2 | 3 L4 | 5 I 6 |
|Taluk: Saintala |
|Village: Belgaon |
I |[1100/1342 ||Government  |[Nadi I 0.664 (Hectare )| 0.664]
12 ||541/1296 |[Private |Maal mamuli || 0.022 (Hectare )| 0.022]
E 542 ||Private IMal Mamuli || 0.144 (Hectare )| 0.144]
l4 |[542/1224 ||Private IMal Mamuli || 0.003 (Hectare )| 0.003]
5 ||544 |[Private |Mal Mamuli || 0.299 (Hectare )| 0.299)
|6 ||551 ||Private ||Berna Mamuli || 0.015 (Hectare )” 0.015|
7 |I555 ||Private |[Berna Mamuli || 0.228 (Hectare )| 0.228]
B l|556 |[Private |[Berna Mamuli || 0.236 (Hectare )| 0.236|
lo |566 ||Government  |[Patit I 0.118 (Hectare )| 0.118]
10 |67 ||Private ||Ata Mamuli || 0.18 (Hectare )| 0.18|
11 ||567/1179 ||Private ||Ata Mamuli || 0.023 (Hectare )| 0.023]
[12 568 ||Government  |[Bandhali Adi || 0.202 (Hectare )| 0.202]
IE ||569 ||Government ||Bandha Aadi || 0.057 (Hectare )| 0.057|
14 570 ||Private ||Bahal Pani dui || 0.098 (Hectare )| 0.098|
| Total|| 2.289|

[F. No. RO/BBSR/11017/LA/97/2016/3A]

SHAIKH AMINKHAN, Director
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